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SHRI MAKHAN LAL FOTEDAR: Hon. 
Member is right in saying that per worker 
production in our steel plants is less as 
compared to other countries. One of the 
reasons for this is, as the hon. Member said, 
employment of unskilled labour in the steel 
plants, and the second reason is more 
employment made in our steel plants. We are 
making all efforts to increase the productivity 
per man in the steel plants. VSP will be the 
test case If I speak from memory. —I hope 
my memory will not deceive me—maximum 
productivity in SAIL is about 69 or 71 tonnes 
per man per year. But in the VSP we are 
going to create more potential around the 
plant. Besides the productivity I think it in 
V.S.P. will be about 231 tonnes per man per 
year. 

MR.  CHAIRMAN:  Next question. 

 
SHRI S. KRISHNA KUMAR: Sir, the basic 

and fundamental safeguard against obscenity in 
the public exhibition of films is contained in the 
Central Board of Film Censors Regulations 
under which directions and guidelines have 
been stipulated under . the Cinematograph Act. 
Therefore, only such of the films as have been 
certified as worthy of public exhibition by the 
Central Board of Film Censors can be exhibited 
in the country, including through the medium 
of television. This takes care of obscenity under 
clause 4 of the guide- 
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linos. in addition, for the films selected by the 
Doordarshan the hon. Member's question 
relates to late night films — there is a selection 
•committee of officials as well as non-officials 
who look into the additional values, namely, 
international/national special award won, 
cinematic value entertainment value, 
suitability for viewing and year of production. 
Only after the film goes through these tests, it 
is recommended for telecast. I would like to 
inform the hon. Member that out of the 200 
films offered for late night telecast, only about 
one-third i.e. 66 films were accepted by the 
Committee and more than two-third were 
rejected. 
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Question No. 45. 
SHRI M. A. BABY: Sir, there should be a 

late night discussion on this. 
SHRI V. NARAYANASAMY: We want a 

half-an-hour discussion on this. 
*44. [Transjerred to the 2nd August, 

1988] 
Computerisation of    Employment Ex-

changes 
*45. SHRI D. B. CHANDRE GOWDA: 

Will the Minister of LABOUR be pleased to 
state: 

(a) whether Government have decided to 
computerise all the Employment Exchanges 
in the country; 

 

(b) if so, the details   thereof; 
(c) the time by when the task will be 

completed; and 
(d) to what extent the manipula 

tions presently done by the Employ 
ment Exchanges are likely to be 
routed out? 

THE MINISTER OF LABOUR (SHRI 
BINDESHWARI DUBEY): (a) to (d) A 
statement is placed on the Table of the 
House. 

Statement 
Government feels that computerisation is 

necessary in order to effectively tackle the 
problems arising out of the rapid increase in 
the work load of the exchanges and 
inadequate staff and other resources like space 
leading to deterioration in the quality of 
service rendered to the job-seekers and 
employers. In January, 1984, the Government 
of India emphasized upon the State 
Governments to computerise the empolyment 
exchange operations to improve the quality of 
service. As a result, some of the State 
Governments initiated steps to computerise a 
few of the employment exehanges on a 
selective basis. 
In order to 6peed up the    process of 
computerisation the Central    Government 
introduced with effect from 1986-87,      a      
Centrally     Sponsored Scheme for providing 
financial assistance to the State Governments    
for computerisation of Employment    Ex-
changes.    Under this scheme, Central 
Assistance is  provided to the  States on a 
50:50 matching basis subject to a ceiling of 
Rs. 1 lakh, for computerisation     of     
employment     exchanges having  one lakh or 
more registrants on their Live Register (either 
individually or a group of employment ex-
changes combined together)  for    acquiring 
computer hardware and software.    During  
1986-87,     such    assis tance   was  provided  
in computerisa tion    of 14 employment    
exchanges During  1987-88     another  14 
employ ment exchanges were covered   unde 
this scheme.    It is not possible to any time 
limit to computerise all the 636  employment     
exchanges  in  the 


